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Further report of A.P. Pollution Control Board in O.A. No. 165 of 2023(SZ) filed by
Sri Pilli Surendra Babu, R/o. Kesarapalli (V), Gannavaram (M), Krishna District
before the Hon’ble National Green Tribunal, Chennai

It is to submit that a case was filed by Sri Pilli Surendra Babu, R/o.
Kesarapalli{V), Gannavaram (M), Krishna District before the Hon'ble National
Green Tribunal (NGT), Principal Bench (PB), New Delhi in Original Application
(C.A) No.53.of 2023 (PB) alleging that illegal mining being carried out in and
around Kothuru Reserve Forest Area, Vijayawada Rural (M), NTR District. In
obedience to the Hon'ble NGT order dt.10.02.2023, a Joint Committee
constituted with Scientist ‘D’ MoEF & CC, Integrated Regional Office (IRO),
Vijayawada, DFR Flying Squad, Rajahmundry, Sub-Collector, Vijayawada, NTR
District and Environmental Engineer (EE), A.P. Pollution Control Board (APPCB),
Regional Office (RO), Vijayawada.

The A.P. Poliution Control Board, Head Office, Vijayawada has addressed letter
dt.12.05.2023 to Director of Mines & Geology, A.P. to take action for stoppage of
all the illegal mining takes place in and around Kotturu Reserve Forest Area,
namely in Nainavaram, Kothuru Tadepalli & Jakkampudi Villages in Vijayawada
Rural Mandal, NTR District. (Annexure-1)

In compliance with the Hon’ble NGT order dt.12.05.2023, the Board has again
addressed: letters on 18.05.2023 to Director of Mines & Geology, A.P., the
" Collector & District Magistrate, NTR District and Commissioner of Police, District
- Commissicnerate, Vijayawada to take appropriate steps to ensure to stop illegal
mining taking place in and around Kotturu Reserve Forest Area namely in
Nainavaram, Kothuru Tadepalli & Jakkampudi Vlllages in Vijayawada Rural
Mandal, NTR District. (Annexure-2)

" The Joint Committee conducted site visit on 20.03.2023 & 21.04.2023 and
- submitted detailed report on 19.05.2023 to the Hon’ble N.G.T (PB).

Consequent to the Joint committee report, the Collector & District Magistrate,
NTR District constituted the Task Force teams at Divisional and Mandal Levels,
to stop the illegal mining activities and illegal transportation of soil, excavated
from the bunds of Polavaram Right main Canal, Kothuru Tadepalli Reserve
Forest Area, Jakkampudi, Velagaleru, Pathapadu areas and to protect the
Government properties.

The Divisional Level Team constituted with the following officials:

1. The Sub Collector, Vijayawada, 2. The Assistant Commissioner of
Police, Vijayawada West, 3. The Assistant Commissioner of Police,
Mylavaram, 4. The Executive Engineer, Irrigation Department
(Polavaram), 5. The District Transport Commissioner, 6. The Deputy
Director of Mines & Geology, NTR District, 7. The Forest Range Officer,
Vijayawada.

The Mandal Level Team constituted with the Tahasildars, SHOs, Royalty
_Inspector in DVS, Vijayawada, The Assistant Executive Engineers, Polavaram
project and Deputy Range Officer, Vijayawada.
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Further, constituted 3 teams in Revenue Department by the Sub-Collector and
Sub-Divisional Magistrate, Vijayawada with Village Revenue Officers & Village
Revenue Assistants.

In response to the above, the Director of Mines & Geology vide letter
dt.15.06.2023 communicated that the DVS, Vijayawada has collected the levied
penalties of Rs.63,600/- from 6 Gravel laden vehicles found transporting the
Gravel without valid transit forms in Kothuru Tadepalli Villages of Vijayawada
Rural Mandal. The Board has submitted further report in this case on 11.09.2023.

The Hon'ble N.G.T (PB), New Delhi transferred the matter to the Southern Zone
Bench (5Z) and the O.A. No. has been changed from O.A.No.53 of 2023 (PB) to
0O.A. No.165 of 2023 (SZ).

The Hon’ble NGT vide order dt. 20.11.2023 in O.A. No. 165 of 2023(SZ) directed
as follows:

“10. The Andhra Pradesh Pollution Control Board as well as the
Mines and Geology Department have to ensure that Respondents
No.19 to 24 stop their quarrying activity forthwith and file a report
to that effect.

11." To be noted is that even as early as on 12.05.2023, the

Principal Bench of this Tribunal had directed the District

Magistrate-Vijayawada and the Senior Superintendent of Police to

take appropriaie steps to ensure that no illegal mining takes place

in the above-mentioned area.”
Further, it is: submitted that the petitioner has also filed a writ petition before the
Hon’ble High Court of A.P. vide W.P. (PIL) No. 19 of 2023 and prayed that the
Hon’ble High Court may be pleased to direct the Respondent authorities to
forthwith take steps to stop the illegal mining activity conducting on the bunds of
Polavaram Right Canal in united Krishna District.

In this connection, the Hon’ble High Court has issued Interim Orders on
06.03.2023 in the W.P. (PIL) No. 19 of 2023 filed by Sri Pilli Surendra Babu and
operative portion of the order is as_foliows:

“Heard the learned council for the petitioner. Issue notices to the
respondents returnable in four weeks personal notice is also permitted.
Respondernt 10 and 11 shall filed a counter(s) along with comprehensive
~ report on the issue of illegal Mining over the subject area by the next
date of hearing. Meanwhile respondent no:10 (Principal Secretary,
Water Resource Department, Secretariat, Velagapudi) and 11 (The
Engineer-in-Chief, Irrigation, Water Resource Department, Vijayawada)
shall ensure that there is no illegal mining on the bunds of Polavaram
Right Canal in united Krishna District.”
In this context, it is to submit that the RO, Vijayawada, APPCB received a
complaint filed by Sri Mondem Jamalaiah, Kothuru Tadepalli (V), Vijayawada
Rural (M), NTR District on illegal mining of gravel at Kothuru Tadepalli,
P.Nainavaram, Pathapadu Villages of Vijayawada Rural Mandal and Velagaleru
Village, G. Konduru Mandal, NTR District. The Board forwarded the complaint to
the District Mines & Geology Officer (DMGQ), Tahsildar, Vijayawada Rural & G.
Konduru Mandals and Panchayat Secretaries, Kothuru Tadepalli, P. Nainavaram,
Pathapadu and Velagaleru villages on 13.12.2023 to take necessary action on
 the illegal mining activity at the above areas. (Annexure-3 & 4)
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In response to the Board letter dt.13.12.2023, the Asst. Director of Mines &
Geology, District Vigilance Squad (DVS), Erstwhile, Krishna District, O/o. DMGO,
Vijayawada has submitted a report that the DVS team of erstwhile Krishna
District has been regularly inspecting subjected areas and imposing penalties on
illegal transportation of gravel vehicles. Further informed that 3 nos. of mining
check posts have been established at the entry and exit point at the required
places around the clock.

Further, it is submitted that the District Vigilance Squad (DVS), erstwhile Krishna
District and technical staff of O/o. The District Mines and Geology Office,
Vijayawada have inspected and conducted route check in and around alleged
areas of Kothuru Tadepalli, Velagaleru and Vemavaram etc.,, and collected
penalty to a tune of an amount of Rs.71,13,219 during the period from 2022-23 &
2023-24 (upto 27.12.2023) on illegal transportation. The District Vigilance Squad,
Of/o. The District Mines and Geology Office, Vijayawada is regularly keep
watching and taking all possible measures to curb illegal excavation and
transportation of gravel. During the course of regular inspections, it is noticed
that no men and machinery available at the alleged area.

It is informed by the Mines & Geology Department in the report that the ADM&G,
Vijayawada requested the Tahsildar, Vijayawada Rural & G.Konduru (M) to
instruct their village level staff to keep constant watch and ward over the illicit
mining prone areas as they are custodians of the Government lands in their
jurisdiction and to take necessary action on the culprits as they are already
empowered to take action as per G.O. Ms. No.224, Dt.02.05.1980 of the Ind &
Comm (M.IV) Department and G.O. Ms. No.20, Dt. 21.01.2016 of Revenue
(SER-Il) Dept. and also the Asst. Director of Mines & Geology, Vijayawada
requested the SHO’s Vijayawada Rural & G. Konduru Mandals to keep constant
vigil on illegal prone areas in their jurisdiction. The copy of the report submitted
by the Mines & Geology Department, NTR District is herewith attached.
(Annexure-5)

This report is submitted for kind consideration. The APPCB will abide by all such
directions as the Hon'ble Tribunal may deem fit and appropriate.

Place: Vijayawada

Dt.14.02.2024

APPCB, Regional Office,
Vijayawada
ENVIRONMENTAL ENGINEER

A.P.Pollution Control Board
Regional Office, Vijayawada
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Andhra Pradesh.
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ORDER

1. This is an Oriénal App?ic-aﬁen alleging the illegal mining

activities in and arcund the Kottura Reserve Forest area in

Vijayawada Rural, NTR District, Andhra Pradesh.

. The Joint Comumittee report dated 19.05,2023 ‘was filed, in

wirm:h it has: been ¢learly and caf:egmlcallv stated that there has
been illegal mzrung af a la:rge extent of lands. The Joint
Committee also conceded ‘E:hat there are no records of granting
Envuonmental Clearance and consent orders to the location

ing ,..."'i“e repari' for excavaﬁﬂn&g@f gavel/ ciay/ boulder

| ._;(,;-egulat{)ry bodies with

N %ﬁ’“ o 3 3
the powers to control sctch kmﬁ Gf illegal mining. In view of

thezr owI. :repmst‘ stating that there has been 11%ega1 quarrying
partlmlarly ‘not only excess quarrying but without any
hnmmnmental Clearance or mnsent order, i:hey nght to have

stoppedthe rmmgg in the manner known to _anﬂ_

. Even passage of 6 (six) months affer they have inspected and

filed a report, the private respendents are still mining in the

survey numbers mentioned in the application.:

Page 2 of 4



6. The notices were served to them through the Tribunal are
returned, as no such person is in the said address er they are

not available.

7. However, the learned counsel dppearing for the applicant
would state that the private notices sent by him were served on
them and he also stated that the affidavit of service has already

been uploaded.
8. Despite service, there seems to be no representation for these
private respondents. 2 ;

9, Therefore, we are cﬂp-sif%ﬁﬁed fo injunct Resporidents No.19

ein from pr&éﬁ&ing with theiriquarrying activities

Bench of this Tribunal had directed the District Magistrate -

Vijayawada and the Senior Superintendent of Police to take
appropriate steps to ensure that no illegal mining takes place in
the above-mentioned area.

12. Therefore, the District Collector -~ NTR District, Mines ,z;:md
Geology Department and Andhra Pradesh Pollution Control
Board are directed to file their independent report in this

regard.

Page 30f 4
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13.Post the matter on 18.12.2023.

o - Sdf-
Smt. Justice Pushpa Sathyanarayana, JM
Sd/-
Dr. Satyagopal Korlapati, EM
O.A. No. 165/2023(5Z)

20th November, 2023. AD.

Page dof4
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< - ANDHRA PRADESH POLLUTION CONTROL BOARD | §f g

S Paryavaran Bhavan, APHC Colony Road, -
F - Giurunanak Colony, Autonagar, Vilavawada- 520007
Phone. P*éa 9355-2&6328& W&bsﬁe
wes Coon T

Lr No: 01/0A-53 of 2023/APPCE/LegalNGTIPEI2023 Date. 12087023

To
The Director ef Mines & Gesology,

Dept. of Mines & Geology, GoAP,

$ri Anjaneya Towers, -

D.No. 7-104, B-Block, 5th & ﬁtﬁ floors,
Ibratimpatnam, Vijayawada.

‘Emall id:- dmgap@ap gov.in

Sub:- APPCB ~— Legal -~ Orders dated 10.02.2022 issued by the Hon'ble
.. National Green Tribunal (N.G.T.); New Defhi in O.A No.53 of 2023 (FB)
filed by Sl Pilli Surendra Babu, Rio. Kesarapalli {V), Gannavaram (M),

Action requested - Reg.

Ref. 1. Hor'ble NGT, New Delh Crder gt 10.02.2023 in O.A. No. 53 of

2023 (FB).
2. Hearing held on 12.05.2023 in Hor'ble ?\i@T New Dethi.

W

1 is to inform that Sri Pilli Surendra Babu has filed OA. No.53 of 2023 (PB)
before the Hon'ble National Green Tribunal (NGT), New Debhi stating that iflegal
mining iz being carried out in surrounding area of Kottur Resarve Forest Ares,
Vijgyawatils Rural (M), NTR District without obtaining requisite periissions /
clearances from the concemed Depariments and prayed o the Honble NG.T w0
issue directions to the carncermed officials for stoppage of mining operations.

A Joint Committee has been constituted, as per the Hon'ble NG.T. orders
dated 10.02.2023 in O.A. No.53 of 2023 and the Commities was fo carry out the
given mandate and to file a factual report within two mamfhs The caseis fisted for

hearing an 12,05.2023.
in compliance with e Hon'ble N.G.T. orders, the Joint Committes had visited

the site of Kottur Reserve Forest Area of Vijayawada Rural (M}, NTR District on

20.03.2023 & alse conducted site visit on 21.04.2023, During the abova two sife
visits Srz _P;ﬁ:w; _rendm Ba’ébu fhe applicant and hrss counsal &1 Paleti V.R

Page 1 0f2

" Y Krishng Dislrict agsmm fliegal mmmgr being carried-out in and around
P Kotturu Reserve Forest Area, Vgayawacfa Rural Mandal, NTR District -
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Ths Jm;;t Qnmm&tﬁasa hasgb%w&é that there are namh&m? areas where *é?m

ired infor =ﬁsanv:z.;"7ﬁ'] = and aéciras& aiih&paﬁadag”ef? area. nw
iress of the illegal extractor and tmnspnrt&sg mva%&d q&aﬂﬁty eic, fof

g}mpératmn of report,

& Geolﬁgy D&;;d;, MR District to fur
Manﬂa&; &m B‘ karapudi
Viliages, including t?aa faﬂaawfg

a. Pasupuleti Srinivasa Rao catrying illegal rrmmg activitios in R.$. hia 256 of
~ Kothuru Tadepalli vilage, Vijayawada. Rusal.
b, Khan carzymg ;Magﬁl msnmg in RS. N@zﬂﬁ in B{uﬂmm vﬂiage&

' K@’Mﬂ Taﬁl@;g:aiii mii&g% V&a :

d. Kaleswari Ravi camying m{ mmmﬁ éﬁ Jakk:
Vijayawada Rural. :
.ey.i me!m Hagesw&ra Rao carfymg liiegal mmmg in Vemavaram vﬁé&w of

prpudi Vi!}ag&

ﬁi&gaf mining. activity bamg ::ar;éed out: mt&a& abave mntm! _
’ informed that why penaly should not be imposed on |
' i ,_.‘em}aﬁ@riapsa mfﬁm mnﬁw

In viewe of th& amv'% the Director of Mines & &a&iagy s raquasiad'i@ take
aciion for the stoppage all the above: aﬂegazmmmg ‘achivities in and around Kolium
Reserve Forest Area, Vilayawagda Rural Mandal, ﬁ'rﬁ ﬁiaﬁ“m namely in Mamvamm
Kothurg Tadegalh &J&kkampum ’Vmag&& :

at: §aaisa t:equested o send the ackzeu takern mpart o AP
days 5o asto submit the defailed action taken r&?ﬂ?ﬂﬁﬂ”ﬁ
of 2823 {F‘E} m ﬁma !a matter.

B': ithin three

Y e JCEE Zonal Office, Vijayawada for information and necessary adli
2. The EE, Regional Office, Vijayawada for mformatmn ang m&q w@@ﬂ, He
is directed to sem! %he detaited action-taken mgﬁm to submit to- ﬁm’?ﬁ% isiﬁ}‘

The EE KE} Vijayawaﬂak APPCE wide- l&mr gt 20, Q&Eﬁﬁ& requested. the
: e d ,‘ﬁﬂsaf ming:

ini oo iﬁ Rxswm,s% - m& af .

MTﬁﬁﬂmﬁ& N
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Application No, S3/2025

Pilli Surendra Habi . Applicant

Versuy

Unlonof indin i Ors,

Daje oftieasing:  10.02:2023

1. ‘Thepresent applicsiion as Seen fled under sections 19 and 15.0f the
¢ THibural. Act, 2010 complainin

National Gress
el ey and boulder being cared
prayer for directions to the mmémis‘lngﬁe;p the illegal n ing and restore

ot i and sreud Kt

the area, The spplicant has avers

catried vut By private responderits without any environment

CC and the said activiies heve already caused preat c‘{amag& to ihe

about Tllegsl mining of

contsenit to operate or pertiigsions fiom other mrﬂmrmes gnd the BoBEPF &

R I A -3t o e e e < s
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0. & No, 53/2023

11 .

2.  Prima facie, the averments made m the application raise questions

mla:tmg to emirmmmt atising out of the implemerdation of the enagtments
' apen mmmﬁ@;l 2010,

& Let notices alongwith copies of the application ami documents

axtaahﬁé t%xsez;gmth bss issued to the raagﬁnﬁmts mqnmz;g them to ﬁl& their -

the alleg "..'Ti'emthgﬂjmmnmmmmmmﬂﬁzg
by . emml aﬁ'—,_-_;’cial—ng@gamm prefemhly an. ke o nf aeam‘hahle

PDF;’E}CRSﬂRm PRF and notin the form of Image PDF.

4. imview of the averments made in the apjﬁmaﬁ&ﬁ,%%iﬁﬂ consides it

'appr@mm Ahat & Joint G@mm,tm e mmémm@i 1o werify. the. Tactnal.

pumtmi and take apgmpmate remedial acmm Accordin 3 ¥, We. constxmw k=

foint {;nmmttee cnmgnmg of Ragmmi Q;t:ﬁm MoER & C&i st Chennal,

mcw {Ham, Government of Mﬁhra Rmﬁw?& Staw FCB. a;mi District |

zﬁ&g:.sttam? Vijayawada and. ;iunct the s&maz m m@-@ wwithin twe mks, :
s of the a;:ghﬁm&t,‘

unﬁerfa’kﬁ wisits m-mm,mxmmme

>amc;mw the agphcani and repmmﬁwm of dhe @mﬁsemé PS‘Q%&Ct

gmmam venfy ﬂm facmai pcmmn,and ia.kﬁ appropriate ¥

h:s: i@i(}awmg due ecmrs@ saaf law and giving qupﬁrﬁxmﬁr ofh heavd to
mmt mmnms The State PCB will: he the mdalagmcy fm- -n ding

and. ﬁemgham

5. Fasam&anﬁﬁcﬁmmkenﬁemm&gﬁw bemhmmmhmwﬂ
fonths b;f e-mail at judicial-ng@govin pmﬁammy in the form of swshable .
: P:}Ef@cﬁ &uppamd PDF and not &2 the Emfm of Image PDF.

lon on 1:?‘;@53(}23. :

1. A mp}' of this order, along thh & copy of the appheahm apd
dommenta aftached with the samwe, be famarﬁad to the Eegmna} Omee,

Bttt AR

S
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i Babiu Vs, Urion of Tndia & Ors.

O, K No: 5372023 Pilfi Burc
MO B OF at Cheniniai, PCCF (HoFF], Government of Aridhira Pradesh, State

PCH anﬂ‘{}istrmt ﬂaé%ﬁé, Vijayawnda by e-mai ot corpBande.

Aran Kumar Tyegh, JB

Dr. Afroz Ahmad, BN -

Pebruary 10,2028
Y )
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20 ANNEXUBE - T

—— _ ANDHRA PRADESH POLLUTION CONTROL BOARD

T  REGIONAL OFFICE, VIIAYAWADA. N
W Plot No#1, Opp: SBI, Sri Kanakadurga Officers” Colany, Gurunanalk Nagar, ’
R T ?gﬂyﬂ&mda = 520 ﬁ@?}’,

I”h %?856*2‘443 542

et psmesp

Lr.mc.ﬁuslpcsfm-wngzs-é}‘*;}—%’* ; ' Date.13.12.2023

To

The District Mines & Gemagy Officer,
Mines & Geology Department,
Vijlayawada, NTR District.

Sir,. . . . o

Subi APPCB-RO-VJA- Comiplaint filed by 'Si Mondem Jamalaiah, Kothuru
Tadepalli {V), Vijayawada Rural (M), NTR, District regarding Htlegal mining of
gravel at Kothuru Tadepall, P.Nainavaram, Pathapadu Vilages of
Vijayawada Rural Mandal and Velagaleru Village, G.Konduru Mandal, NTR
Dastnct«Campiamt communicated to take necessary amzan on curb of illegal
mining - Req.

Ref:  Complaint filed by Sri Mondam Jamalaiah, Kothuru Tadepa i {V), Vijayawada
Rural(M), NTR District which was received from Head office, APPCB,
Vijayawada through e.mail on 05.12.2023.

It is"to inform that this office received a complaint fited by Sri Mondem Jamalsiah,
Kothura Tadepafli (V}, Vijayawada Rural (M), NTR District regarding illegal gravel
mining In assigned and CGovt. lands located Kothuru Tadepalli, P.MNainavaram,
Pathapadu Villages of Vijayawada Rural Mandal and Velagaleru Village, G. Kondury
Mandal, NTR District. The complainant informed illegal mining carrying at Sy.No.135 &
248 of Tadepalli village and Vasantharaya Thippa etc Copy of the complaint is
herewith enciosed. ‘

It is infomned th;at’-the District A{iménig‘iraﬂm has constifted Divisional, Mandzal and
Village level teams to take necéssary sction on illegal mining at Kothuru Tadepali,
Jakkampudi, Veldgaleru, Pathapadu areas in connection wzth O.A. NG 53 of 2023 filed

before the Hor'ble N.G.T.

in view of the abeve, it is re‘queste’d to take immediate necessary action on the ilegal
mining activities at the above said areas.

Yaurs ; aithﬁ;!i’y,

) , Tl
. Encl:Ala. @K EWERONME TAL ENGINEER
Copy submitied to |
1. The Cc! ector & Dtstrmt Magistrate, Vilayawada, NTR District for favour of

kind information,

The Sub-Collector, Vijayawada, NTR {}*strzct for favour of kind information.
The JCEE (EGS), APPCB, BO, Vijayawada for favour of kind information.
Sri Mondem Jamatziah, D.No.6-81, Kothury Tadepa it V), Vijayawadsa
Rurai (M), NTR District for mforma’tmn

e
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ANNEXURE - TF

E
TSyt

P ANDHREA PRADESH POLLUTION CONTROL BOARD
e © . REGIONAL OFFICE, VITAYAWADA, :
m Plot NoT, Opp: SBE, Sri Kanakadurgn Officers * Colony, Gurunanak Nogar,

T Vifepowade - 520 003.

TPl 0866-254354]

Lr.No.D-5/PCB/RO-VJIAI2023-9 )} . Dated3122023
To : |

The Tahsildar The Tahsildar

Vijayawada Rural Mandal, G. Konduru Mandai, .

NTR District. ' NTR District.

Sir,

~ Sub: APPCB-RO-VJA- Comglaint filed by 5 Mondem Jamalaiah, Kothury

‘ Tadepalli (V), Vijayawada Rural (M), NTR District regarding illegal. mining of
gravel at Kothuru Tadepalli, £ Nainavaram, Pathapadu Villages of
Vijayawada Rural Mandal and Velagaleru Village, G.Konduru Mandal, NTR
District-Complaint communicated to take necessary action on curb of illegal
mining - Reg..

- Ref: Complaint filed by Sri Mondem Jamalaiah, Kothuru Tadepalli (V), Vijayawada
Rural(), NTR District which was received from Head office, AFPPCB,
Vijayawada through e.mail on 05.12.2023. :

3 : ek

it is to inform that this office received a complaint filed by Sri Mondem Jamalaigh,
Kothuru Tadepalli (), Vijayawada Rural (M), NTR District regarding illegal gravel
mining in assigned and Govt lands Jocated Kothuru Tadepalli, P.Nainavaram,
Pathapadu Villages of Vijayawada Rural Mandal and Velagaleru Village, G. Konduru
Mandal, NTR District. The complainant informed illegal mining cartying at Sy.No.135 &
248 of Tadepalli village and Vasantharaya Thippa ete. Copy of the complaint is
herewith entiosed. :

It is informed that the District Adminisiration has constituted Divisional, Mandal and
Vitlage level teams to take necessary action on illegal mining at Kothury Tadepalli,
Jakkampudi, Velagaleru, Pathapadu areas in connection with O.A. No. 53 of 2023 filed
hefore the Horrble NLG.T. - .

In view of the above, it is reguested to take immediate necessary action on the illegal
mining activities carrying under your jurisdiction. it is also requested 1o increase
vigilance of Manda! and Village level tearns, :
'. Yourd faithfully,
. j /Ei’@:&%ﬁﬁ»
EnciAfa. ,@19 ENVIRONMENTAL ENGINEER
Copy submitted 10’ A : o '
' 1. The Collecior & District Magistrate, Vijayawada, NTR District for favour of
kind information. ' L C
The Sub-Coliector, Vijayawada, NTR District for favour of kind information.
The JCEE (ECS), APPCB, BO, Vijayawada for favaur of kind information.
Sri Mondem Jamalaiah, D.No.6-61, Kothuru Tadepalli (V), Vieyawada
Rural{M), NTR District for information. f

Boa



22

o
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m Flgt Z‘&}f{{, Qpp SBI Sri Kafj‘szmhffga‘ Officers’ Colony, Gurunanak Nagar, g% §
- %ﬂ ?ﬁ ) E”y gg_}:lﬂ?’f”ﬂd(z b 126? &08- . f% 5 &ﬂ?‘yr‘ﬁﬁm;}*@‘
Lr-No.D-5/PCBIRO-VJAI2023- 75 . Date.13.12.2023
To |

The Panchayat Secretary, ,
Kothuiu Tadepalii (V); Vijayawada Rurat (M),
NTR District. .

The Panchayat Secretary,
P Nainavaram (V), Vilayawada Rurat (M),
NTR District. ‘

The Panchayat Secretary,
Pathapadu (V), Vijayawada Rural (M},
NTR Digtrict.: & -

The Panchayat Secratary, K ‘
Velagaleru (V), G. Konduru (M), NTR District,

Sir, . = ' ,

Sub: APPCB-RO-VJA- Complaint filed by Sri Mondem Jamalaiah, Kothuru
Tadepalii {V), Vijayawada Rural {M), NTR District regarding illegal mining of
gravel at Kothuru Tadepalli P.Nainavaram, Pathapadu Villages of
Vijayawada Rural Mandal and Velagaleru Village, G.Konduru Mandal, NTR
District-Complaint communicated to take necessary action on curb of illegal
mining - Reg. :

Ref: Complaint filed by St Mandem Jamalaiah, Kothuru Tadepalli (V), Vijayawada
Rural(M), NTR District which was received from Head office, APPCR,
Vijayawada through e.mail on 05.12.2023.

. dedr ek . .

It is to inform that this office received a complaint filed by 8 -Mondem Jamalaiah,

Kothuru Tadepalli (V), Vijayawada Rural (M), NTR District regarding illegal gravel

miring in assigned and Gowvi Jands located Kothuru Tadepalli, P.Nainavaram,

Pathapadu Villages of Vijayawada Rural Mandal and Velagaleru Village, G. Kenduru

Mandal, NTR District. The complainant informed iflegal mining canying at Sy.No.135 &

248 of Tadepalli vilage and Vesantharaya Thippa etc. Copy of the complaint is

herewith enclosed. ‘

It is informed fhat the District Administration has constituted Divisional, Mandal and
Village level teams to take necessary action on filegal mining at Kothuru Tadepall,
Jakkampudi, Velagaleru, Pathapadu areas in connection with O.A. No. 53 of 2023 filed
hefore the Hon'ble NLG.T. . -

In view of the above, it is requested to take immediate necessary action on the iilegal

mining activities carrying under your jurisdiction. :
. : Yours faithfully,

g1 1} e

EnchAfa, | o] ENVIRONMENTALENGINEER
Copy submitted to ‘ ‘

1. The Collector & District Magistrate, Viiayawada, NTR District for favour of
kind information. ’
The Sub-Collector, Vijayawada, NTR District for favour of kind information.
The JOEE (ECS), APPCB, BO, Vijayawada for favour of kind information.
Sri Mondem Jamalaiah, D.No.6-61, Kothuru Tadepalli (V), Vijayawada
Rural{M), NTR District for information. :

i
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To
The Envirenmental Engineer,
APPCE Regional Office,

Plot 41, opp SBL, Sri Kanakadu;‘ga Officers Celﬂny
Gurunanak Nagar, Vijayawada.

Sir ‘
LrNo.295/DVS, Viiavawada/2022 _ Date:27-12-2023

Sub:.- Mines and Mineral - District Vigilance squad, Erstwhile Krishna
‘ District, O/o District Mines and (eology office, Vijayawada- Report on

cnmpiamt filed by Sti M.Jamalayva on illegal transportation of gravel
at Kottury Tadepalli, P Nainavaram and Pathapadu villages of
Vijayawada Rural Mandal, and Velagaleru of G. Konduru Mandal, NTR
‘District = Submitted - Regarding. :

Ref- Lr.No.D-3/PCB/RO-VIA/2023-978 dated 13-12-2023 qf the
Environmental Engineer, APPCB Regional Office. Vijayawada

1 invite kind attention to the subject ¢ited. Through the reference cited, the
Environmental Engineer, APPCB. Regional Office. Vijayawada while forwarding the
complaint filed by Sri M. Jamalayya régarding illegal transportation of gravel Kotturn
Tadepalli, P.Nainavaram and Pdthﬁpadu villages of Vijayawada Rural Mandal, and
Velagaleru of G.Konduru Mandal, NTR District has requested to take’ mamedxate
necessary action on the illegal mining actmnes in the above areas. ‘

~1In this connection, it is submitted that tht: DVS feam of Erstwhile Krishna
District has been regularly inspecting subj ect areas and imposing penalties on illegal
transportation of gravel vehicles. All the relevant reports and supportmcr documents are
herewith enclosed for kind mfbrm&mm aund perusal.

Thanking vou Sir,

ﬁ Yours faiﬂgf{d?y?

| : %Mze«, an Gwlofw
ﬂzstmt v mrr:‘iﬁ/éé%qmd,
. Ezsmhrf; Krishna District
- Ofo DM(:C}\ Vijavawada.

g

Encl: Agahove

Copy Submiitted to the Director of Mmm and Geology, Vijayawada for favour of

information.. '
Copy Submitted tG the District Mines and Geology Ofﬁce Vijay awada for favour of

information. A4
i
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.+ ‘Report sﬁbmitted to the Environmental Enginner, APPCB Regional
Office, Viljayawada on Illegal Mining activities in kotturu Tadepalli,
Vemmavaram, Velagaleru etc. villages in Vijayawada Rural Mandal
and G.Konduru Mandal of NTR District.
| &B& |

© Tt is submitted that the Director of Mines & Geology, Ibrahimpatnam
vide memao No: 2752482/ D6-Kri/2022 Dt: 28.12.2022 & 07.03.2023 while
enclosing the petition received from CMO filed by Sri Pilli Surendra Babu and

certain adverse Newspaper clf;jpings published in the Eenadu & Andhra
jyothi Daily Newspapers on illegal quarrying and transportation of Gravel at
Kothuru, Tadepalli and Polavaram Canal Gattu and directed this office to

submit detailed report on the matter,

In this connection, the Dy. Director of Mines and Geology, Vijayawada

has difected the Asst. Director of Mines & Geology, Vijayawada on 26-11-"

2022 to submit a detailed report on the ma{tey and alsc deputed District
vigilance Squad, Krishna on the alleged illegal quarrying prene areas.

1. The Asst. Director of Mines & Geology, Vijayawada reported that on
16.12.2022, the Joint inspection team comprises of Revenue & Mines
Department Officials of District Vigilarﬁce Squad; Erstwhile Krishna
District has been pmceéded to the areas of Illegal excavation and
transportation of Gravel in Kothuru, T&depal!i aen_dl Yemavaram
Villages, Vijayawada Rural Mandal and reported that during the course
of inspection, the illegal excavation and transportation of Gravel was
stopped and no men, machinery and vehicles found working in the
alleged areas. Further the Forest Range Cfficer, ‘ijest Beat Officer
(Kothuru; “Tadepalli Beat), Vijayawada Section and Range have
verified Forest boundaries and declared that there s no illegal
excavation and transportation of Gra‘vet from the Forest lands.

2. Furtﬁer, the Asst. Director of Mines & Geology, Vijayawada reported
that the combined inspection team chprises of Revenue, Forest and
Mines and Geology Department Officials of District Vigitance Squad,
Erstwhile Krishna District conducted survey and inspecf%c}n in Kothur
village and identified illegal excavated 20 'Gravei‘ pits in survey
Numbers. 35, 36, 40, 41, 45, 227 in Kothuru Tadepalli Village and
reported that at the time of Survey & Inspection some of the pits were
uneven and some of the pits were logged with water, Accordingly, the
Suwe?cﬁr, 0O/o Asst. Director of Mines and Geology, Vijayawada has

taken measurements of illegal excavated pits and estimated a quantity

k o

M

&
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of 4,22,818 Cum of Gravel. In this connection, on enguiry with the
concerned Village Revenue Officer and f{e‘iiiage Revenue Assistant, they
have provided the details of land O;fVﬂEFS of the i.;‘illegai Gravel
excavated pits falling in’ Survey Numbers & -Subdivisién.s with extent

wise and also provided details of the persons, who were involved in

illegal excavation and transportation of the Gravel in the areas

cancerned. Finally, the Joint inspection Team has su:b-mittad a Joint

inspection report to the Deputy Director of Mines & Geglogy,
Vijayawada and raquesﬁed to take further necessary action in the
matter. In tumn, the Deputy Director of Mines & Geology, Vijayawada;
forwarded the same report to the Asst. Director of Mines & Geology,
Vijayawada and directed to initiate necessary action on the culprits

who are mvalved in the mega! excavations and transportatzcn as per
APMMC Rules -1966.The list of defaulters who. are involved in the
lllegal excavatlon & tranSpcri'atson are appended herew&h for kind
perusal. Accordingly; the Asst. Dtrectar of Manes and Geology,
Vlja;yawada issued Demand notices to the culprits - fcar a tune of

ig’Rs 24 08,82 701/-. If the cu ;:mts Fasied to pay the demanded

amounts necessary actson may mltlate under R.R.Act to recover the
demanded amounts by the concemed District Mines -and Geology

Office.

. Further, the Asst. Director of Mines & Geology, Vijayawada reported

that on 21«12-202.2 the above said combined team has conducted
survey .an;d inspection in the alleged areas of Tadepalli and
Vemavaram Villages and identified 11 Iiiegal Gravel excavated Pits in
Suwey Numbers. 255 256, 260 of Tadepaih Village and 147, 148 of
Vemavaram village . and the camblned team Was recorded . @
Madyavarthula Nama on spot. Accordingly, the Surveyor O/oc Asst.
Director of Mines and Geoiogy, Vijayawada has taken measurement of
the Pits and estimated a quantlty of 6,07,080 Cum of Gravel has
been Illegally excauateej. In tms connection, the V|llage Revenue
Officer, Village Revenue Assistant of Kathur Village has provided the
details of the land owners of the illegal Gravel pits ,a’liczng with the
details of the persons who were involved in illegal ‘excavation and
transportation of the Gravel from the ‘areas concerned. Further, the
joint inspection team has submitted Joint Inspection report to the
Assistant Director of Mines and Geology, Vijayawada to take necessary
action as per the APMMC Ruies, 1966. '
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. 4, Subsequently, the Asst. Director of Mines & Geology, Vijayawada has
issued Show Cause Notices to the culprits, who were involved in the
ittegal exca\fatsoa and transpartation of Gravet in the respective areas
- of E{othuru Tadepalll and Vemavaram vsﬂ;ages Vijayawada Rural
Mandal, N.T. R.Distri¢t under Rule 26 of the APMMC Rules, 1966 and

latest amendments thereon.,

Further it is submitted that the pétitzbner has also filed a writ
petition before the Hon'ble High Court vide W.P(PIL).No. 19 of 2023
and prayed that the Hon’ble High Court may be pleased to direct the
Respondent authorities to forthwith take steps to stop the Illegal
Mining activity mnduc‘cing't}n the bunds of P‘alavaram Right Canal in
united K?i'Shha District.

In this comnection, the Hon'ble High Court has issued interim
Orders on 06.03.2023 in the WP.No. 19 of 2023 filed by Sri Pilli
Surendra Babu and operative portion of the order is as follows:

“Heard the fearned council for the pet_itioner. Issue
notices to the respondents returnable in four weeks personal
notice is also permitted., Respondent 10 and 11 shall filed a
counter(s) along with comprehensive report on the issue of
itlegal Mining over the subject area by the next date of hearing.
Meanwhile respondent No:10 (Principal Secretary, Water
Resource Department, Secretariat, Velagapudi) and 11 (The
Engineer-in- Chief, Irrigation, Water Resource Department,
Vijayawada) shall ensure that there is no illegal mining on the
punds of Polavaram Right Canal in united Krishna District”.

The Asst, Di-rectar of Min’és‘& Geology, Vijayawada r_eported that on
28-04-2023 & 29-04-2023, the Joint inspection team comprises of
Revenue & Mines Department Officials of District - Vigilance Squad,
Erstwhile Krishna District has been proceeded to the areas of Illegal
excavation and transportation of Gravel in Ve!aga!eru vlilage G.Konduru
Mandal aﬂd repcrted that during the course of mspectzm the illegal
excavation and transpartatfcm,of Gravel was stopped and no men,
machinery and vehicles found working in the alleged areas. Further the
Forest Range Officer, Forest Beat Officer {Kothuru, Tadepalli Beat),
Vijayawada Section and Range have verified Forest boundartes and
declared that there is no illegal excavation and transportation of Gravel

from the Forest lands.

Further, the Asst. Director of Mines & Geology; Vijayawada reported
that the combined inspection téeam comprises of Revenue, Forest and



27

Mines and Geﬁlsgyﬁepartment Officials candue:tec% s.umey and inspection

in Velagaleru: village and identified illegal ‘excavated B9 Gravel pits in

survey Numbers 501, 5{34, 508, 509, 511, 512, 520, 521,. 524 and
525 i Veiagaleru V:iiage ané reported that at the tlme of Survey &
Znspeﬁtsori some of the plts were uneven and spme of the pits: were
logged with water. Accardmgiy, the Surveyor, Dfa_ Asst. Director of Mmes
and Gealogy, Vijayawada has taken 'measurements of illegal excavated
pits and est:mated a quantity of 5,65, 352 Cum of Gravel. In this
ccnnec’clan, on enquary with the concerned Village Revenue Officer and
V;Iiage Revenue Assistant, they have prowded the details of land owners
of the illegal Gravel excavated pits falling in Survey Numbers &
Subd}wsnﬁns with extent wise and also provided details. of the persaﬁs
who wgre mvolved in illegal excavation and transportation Qf the Gfavei
in the areas ccmcemed Fma!ly, the Joint inspection Team has submitted a
Joint mspec:t:m report to ' the Deputy Dlrector of Mmes & Geology,
Vij;ayawada and requested ta take ﬁ_srther necessary action in the matter.
In turn‘ the Deputy Dlrector of Mmes & Gﬁohzagy*I V:Jayawada forwarded
the same report to the Asst Director r:)f Minas & Geology,: Vgayawada and
directed to lmttate necessary action on the culprits who are mvc:ived in
the ;llegai excavations and transportation as per APMMC Ruées ~-1966. The
list o’r‘ defauiters who are involved m the illegal excavation &
transpcartat;on are appended herewlith ﬁjr kind perusal. Au:;cerdmgiy, the
Asst. Dllrec:te.s: of Mines and Geology,. Vijayawada issued Demand not:c;es
to the gui‘prits for a tune of Rs.31.31 Cr/~-. if the culprits failed to pay
the demanded amounts necessary action may initiate under R.R.Act to
recgver the demanded amounts by the concerned District Mines and

Geology Office.
! )

Finally, the Asst. Director of Mines & Geology, Vijayawada has
issued Show cause Notices to the defaufters, who were involved in the
illegal excavatnon and traﬂspartation of Gravei in Kothury Tadepaih and
Vemavaram Villages cf Vijayawada Rural Mandal of NTR District under
Rule 26 of APMMC Rules, 1966 and latest amendments thereon and
also addressed letters to the Tahsildar's of Vijayawada Rural,
G.Konduru, (Jaiggaipeta and Ibrahimpatnam Mandals to serve *;he
Notices to the defaulters thmugh /cgncemed VRO’s which were
returned by the Postal authorities due to various reasons.

In this connection, it is submitted that the District Vigilance
Squad, Vijayawada, Asst, Director of Mines and Geology, Vijayawada
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along with Revenue Department Officials of Vijayawada Rural and

G.Kondury Mandals Forest Department ‘Officials have been regularly
inspecting the alleged areas and imposing the penalties on iltegal

gravel transporting vehicles.

Further, the ADM&G, Vijayawada requested the Tahsildar,
vijayawada Rural & G.Konduru (M) to instruct their village level staff
to keep constant watch and ward over the illicit mining prone areas as
they are custodians of the  Government {ands in their jurisdiction and
to take necessary action on the culprits as they are already
empowered to take action as per G.0.Ms.No:224 Dt: 02.05.1980 of
the Ind & Comm (M.IV)Department and G.0.Ms.No. 20, Date: 21-
01-2016- of Revenue {SER-1I) Dept. and also the Asst. Director

 of Mmes & Geo!cgy, Vijayawada requested the SHC} S, Vgayawada'

Rural & G;Kondu-ru Mandals to keep constant vigil on illegal prone
areas in their jurisdiction. Since; the majority of the Iénds, which are
itlicit prone areas beiﬂngs to Irrigation and Forest departments, the
concerned departments may be addressed to keep cbnstant watch and

ward over there illicit prone areas of their jurisdiction.

Further, The Asst. Director of Mines and Geol ogy, Vijayawada
has submitted a detailed action taken report on the aﬂeged area and

issued show cause notices and demand rigtices as fo!icws

Y
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Np of ' -
. . Noof
_persons Mo of Mo of Dernard
invalved in vy s No of o o ‘
e Show Show Notices Guantity Penalty
5. —_ illegal and - ) Demand . A N
: Village . - Cause | Cause . served arrived in levied in
Mo Excavation . 4 L Notices S )
. and Notices | Notices issued through Cum Rs. In Cr.s,
Transportati issued | received -ngsg}a%m !
on of Gravel ' ae
- Kothury,
Tadepalli,
Vemavaram
1 | & zgﬁ;]ai’"sm 86 g6 86 ‘86 86 1054072 | 59.08 Cr.
Vijayawada
Rural
Mandal
Velagaleru
2| . Ko‘f dur 89 89 89 89 89 555352 | 31.3tCr
P | 1
Mandal.
Total 175 175 175 175 175 1619424 90.39 Cr.




Further, it is submitted that, th
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& Asst. Director of Mines and Geology,

Vijayawada gésued Demand notices to the culprits ‘for a tune of
Rs.90,39, 18,399; { i.e. 90.39 Cr.} If the culprits failed to pay the
dernanded amc}unts necessary action may initiate under R.R.Act to
recover the demanded amounts by the cmc:emed Dlstrlct Mines and

Geology Office. :

Temporary 'Permi'ts:--

A

It is submitted that, ED/G District Mines and Geology Office, NTR has

recently issued Temporary permits the dataals are as foliews

iIRP infra

Chainage

i Qua;;ntity
Namz;fdtel:e ™" Mandal Vilia_ge Extent Sy.No. in Cum
M/s. Meil | Vijayawada | I -7 350
Vijayawada By pass Rural Kothury 3.00 | 34,34/1C ‘
Road Ways Pvt Itd Mandal ‘
39/9, .
M/s. Meil Vijayawada , _ | 39/10,39/ 94.440
Vijayawada By pass Rural Kethuru | 1.574 12 & A
Road Ways Pvt itd Mandal : ' 40/12
Mis Meil | Viayawada | | N
Vijayawada By pass Rural Kothuru. | 0.59 1210 33240
Road Ways Pvt Itd’ Mandal - ,
' Chanumolu. ST I _ 443(P) 3200
Sucharitha ‘G-,Kanc#;;r‘u Veiagaleru 0.74 a
| - P i \ 106/1P & |
Chetti Subba Reddy | Naianavara Vgéégg?d‘ 0.314 | 106/10P 18840
o ,
16000

Quarry lease areas: -

1t is submitted that the following Gravel quarry leases at G.Konduru and

vijayawada Rural Mandal

NTR: District:

Name of the Lessee Mandal. Village | Extent Sy.No
[ T [ sa2/(P)P,
Veerapaneni prabhakar - G.Kondury Velagaleru 0.83 . 522/G,523/ B
T Vijayawada | oo | 38/2C, D&
Devagiri-Omkar Reddy Rural _Patfh;apadu 1.519. 1 5
Sri Savaram Koteswara Viayawada e T 4
P30 ‘Rural Pathapa-du .. D-.S;? 2/1
Gopu Seshu Vani "E]jagf;’;fda pathapadu | 0.405 | 211/3A(P)
Devagiri Sankar Re.ddy V‘].agjr‘:‘;fda Pathapadu | 1.08 |' 38/2F, 38/3

Further, the Asst. Dlrector of Mme:'s & ﬁe@lagy, Vl;ayawada vide Ir No:
3598/Vig/2023 Dt: 18 03.2023 requested the District Registrar, Vi}ayawada,
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. NTR District to block / hold the land registrations of defaulters who were
irvolved in the illegal excavation and transportation of Gravel,

" Further, it submitted that, the Collector and District Magistrate, NTR
District vide Lr.No: Rc.Co.ornd-3/916/2023 DU 29.04.2023 appeintment of
Divisional Task Force and Mandal Level Task Force teams to curb the illegal
mining and transportation at Kothuruy Tadepalli, Vemavaram, Polavaram
Irrigation Project Right Main Canal, Velagaieru and Pathapadu areas and also
directed the Mandal level task. force teams to establish check post duly
deputing the staff from Revenue, Police, Irrigation, Forest and Mines and
Geology Departments at the entry and exit points at the required places
round the clock (Copy enclosed). Accordingly 03 (three) mining check posts
have been established. | o

%, '
S
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Further, it i§ submitted that, the District Vigilance Squad(DVS),
erstwhile Krishna District and technical staff of O/o the Drst:r:ct Mines and
Geology Office, Vt]ayawada have inspecied and conducted’ route check in
and around alleged areas of Kothuru T adepalll, Velagaleru aﬂd Ve:mavaa'am
etc., and Collected penalty on itlegal transpartat jon to a tune of an amount
of Rs.71,13,219 during the permd from 2022-23 & 2023-24 (uptﬂ 27- 12-
2023).

Further, it is submitted that the DES'EHCIZ Vigxiance Squad erstwhzé
Krishna District technical staff of O/o the District Mines and Geology,
Vijayawada regularly keep watch and ward -over the illegal prone areas and
taking all possible measures to curb iliegal excavation and transportation of
Gravel. During the course of regular mspectmng It is noticed that no men
and machinery available at the alleged area and the DVS teamn has taken
some photographs and the same were h“l’EWIth submsﬁ:mg for ready

i

reference far kind persual. : .
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It is submitted that as per the Prcceedmg Mo, 27565;’%3]2615 -1 dated
10-02-2022 of the Director of Mines and Geology, Ibrahimpatnam has issued
orders to deploy staff in 13 districts to start functioning of the vigilance
activity. Subsequently, as per G.0.Ms, No:02 Dated:11.01.2023 and Circuiar
Memo No: 679/E/2023-1 Dated: 25.01.2023 of the Dm’:‘:e‘:t@r of Mines and
Geology, Ibrahimpatnam has issued orders for restructuring the districts.
The mandals In the Erstwhile Krishna District were allotted to three newly
formed district jurisdictions. '

Mining Activity in Erstwhile Krishna District subdivided as per
formation of new offices

Name of | No.of | ‘ . No. of No. of
No. of No. of Target g
S.No the | Mandals Leases MDLs - | fixed Employees | Vehicles
District ‘ 70 Deployed | alloted
| 108
. 322 '
1 NTR 19 226 (6 | ci ' 10 1
cement r
factories) |
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Further, it is submitted that,a_s the number of pills were lodged in t,ﬁe
Hon'ble NGT 'Sor‘jthem Region, Chennai ”s"egardfng iltegal mining activity In
Kotturu Tadepaih villages -and surrounding areas in Vijayawada Rurai
Mandal, the Collector and District Magistrate, NTR District vide R¢.Co-ornd -
3/916/2023 dated 29-04- 2023h&s issued orders for the apgomtment of
Divisional Task Farce and Mandal task fcrr:e teams to stop illegal mining
activities across the Pciavaram lrragatlon prﬂj@ct right main’ canal Kotturu
Tadepalli Reserve Forest Area Jakkampudi, Velagaleru ami Pathapadu
areas. Further the Collector and District Magistrate, NTR has directed to
establish Check Posts duly deputmg the staff from Reveme Pahcef
Irrigation, Farest Mmes and Gen!agy Department at the. entry and exit
points at the requ;red places round the cl@ck 24*%7 sp as to stop illegal
mining activities: ‘and transportatzcn Accordmgty, the ADM&G and avaalable
two female staff members from the DVS erstwhile Krishna District have been

deployed to controi the illegal activity in the above areas (Capy Enclosed).

Further, Thmugh Lr, No. 295/DVS/DDMG KRI/2022 dated (32 05-2023,
The Asst. Dlrec’csr of Mmes and Geology, Distnr:t Vigilance Squad Erstwhile
Krishna D:strlct has fequested the Dlrec:ta:}r of Mmes and Geciogy,
Ibrahimpatnam ta depute one maie AG{RI/TA from the head office ; to.
peeri”m v;gﬂance activity effectzve!y((:cpy Enclosed). o

Further It is to submit that as the main mmmg activity is
confined to the NTR District, the DVS team has beén :ﬁﬁcentratmg in NTR
District to cantrci the illicit actsvnty and to achieve huge target fixedby the
Government wsth the help of staff and vehu:ie prowded by the DM&GO, NTR
District. Oftenly, The performance of the DVS team for the months of Aprl
2023 and November 2023 is herewith enclosed. for kind perusal (Copy

Enclosed).

In the meanwh le, The District Mines and Geology Officer, Eluru
District has requested this office to momﬁor the expired quarry lease of Sri
L.V.V.R.V Prasad situated in Sy.No.2 of Thotapalli Village, Agmpali; Mandal
that it does not aperate and keep constant v;gz! over the sub;;ect area. '

In this conner:txon, it is'to submit that the Q:stﬁct V;g:lance Squad
Erstwhile Krishrig District has: not been provided with vehicle to curb the
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~illegal activity. Hence, it is requested to each office of NTR, Krishna and
Elury Districts to pmvsde their office vehicle for 10 days each in a month to
conduct vigilance activity and curb illegal mining activity in their area. Your
Cooperation in this matter is solicited.

It is submitted that the District Collector, NTR District vide
Rc.104/AaME/Polavaram Spoil*/Spoil/NTR/2023, Dt 26.06.2023 has issued
orders to supply and utilization of earth/spail of Polavaram Canal for filling of
basement of houses in the layouts of Y.S.R, Jagananna Colonies under YSR
Urban Housing Programme for total quantity of 5,26, 208 M3. Further
Government vide G.0.Ms.No. 44, Dt. 14.05.2023 (Water Resources {Project)
Dept. (Copy Enclosed) have authorized the C.E. Polavaram irrzgatfon Project
to supply 34 lakhs chm of Spoil from Polavaram Irrigation Project on
free of cost for basement of the houses taken up under flagship
 Programme NPL of FMAY ¥YSR Urban Hausmg Fmgramme (Copy

enclosed).

This is submitted for favour of information.

1inds & Geology
Ve Dvs, Vijayawada
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